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{Mr. Chairman]

March 1978, in respect of the foi-
lowing demands enteied in the se-
cond column thereof :

Demands Nos. 5. 10, 13 and 15"
The motion was adopted.

——

17.58 hrs.

APPROPRIATION (RAILWAYS)
No 2 BILL®, 1975

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): I beg to
move for leave to introduce a Biil to
authorise payment ung appropriation
of certain further sums from and out
of the Consolidated Fund of India for
the services of the financal year 1074
75 for the purposes of Railways

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill to authonse payment
and appropriation of certamn furt-
her sums from and out of the
Consolidated Fund of India for the
services of the financial year 1974-
75 for the purposes of Railways™.

The motion was adnpted

SHRI MOHD. SHAFI QURESHI:
I introduce t the Bill.

I move t:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidatey Fund of India for the
services of the financial year 1074-
78 for the purpose; of Railways. be
taken into consideration”.

MR, CHAIRMAN: The question is:
*That the Bill to authorise pay-

ment and appropriation of certain
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Consolidated Fund of India for the
services of the financial year 197%4-
75 for the purposes of Railways, be
taken into consideration”.

The motion was adopted.

MR. CHAIRMAN: I will put the
clauses,

SHRr MANORANJAN HAZRA
{(Arambagh): I want to speak.

MR CHAIRMAN: Unless notice
has been given, rules do not permit
it I will not violate the rules

The question is:

“That Clauses 1, 2 ang 3, the Sche-
dule, the Enacting Formula and the
Title stand pert of the Bill"

The motion was passed

Clause 1, 2 and 3, the Schedule, the
Enacting Formula and the Title were
aded to the Bill.
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MR. CHAIRMAN: The quarum bell
s being rung .. .Now there ig quo-
rum.

SHRI MOHD SHAF! QURESHI:
I beg to move:

“That the Bill Le passed.”
MR. CHAIRMAN: The questions is:
“That the Bill Le pasped.” ;

The motion was cdopled.
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